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PART IV

Acts of the Gojarnt Legisiature and Ordinances promulgated sad
Regulations made by the Governer.

The following Act of the Gujarat Legislature, haviag been assented to by the Govemor
on the 10th February, 1994 is hersby publisked for general  information,
| SMT. K. R. TRIVEDI, |

Seoretary to the Government of Guljarat,

Legislative and Parliament Affaits Department.

GUJARAT ACT NO. 1 OF 19%4.

{Fizrsh published, afier having recsived the assant of the Goveraor in the “G-t5arat
Gorernment Gazelte” on the 10th Febraavy, 1924}, :

AN ACT
to amend the Gujarw Motor Trawsport Vehicles Toll Act, 1992,

It is hereby enacted in the Forty--fifth Year of the Republic of India as follows :—

1. (7} This Act may be called the Gujurat  Motor Transport Vehicles Toll

(Amendment) Act, 1994,
(2) Tt shall be deemed tohave come in{o forec on the 1st September, 1993,
ij' 7 of 2. Inthe Gujarat Motor Transport Vekicles Toll Act, 1992 (hereinafter referred to as
“;9.}. “the prineipal At™), in scotion 3, for sub-section (Z), the following shsli be substituted,
' namely ;— - '

“(1) Notwithstanding anything contained in any law for the time being in force,
there shall be levied and collected a toll on every entry in the State of Gujorat, of

5% of & motor transport vehicle plying under a permit granted or deemed to have been
1488, granted wnder the Motor Vehicles Act, 1988 by an authority having jurisdiction out-

side the Btate of Gujarat, at such rate not exceeding one hundsed rupees per vehi-
cle, 48 the State Government may, by notifieation in ‘the Official Gazelte, specify,”.
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Repesl 3. (1) 'The Gujarat Motor Transport Vehieles Toll (Amendment) Ordinance, 1993 Guj.
and is hereby repealed. Ord.
SAvings, _ 3 of

{2) Notwithstanding such repesl, anything done or any action taken under the 1993
principal Act as amended by the said Ordinancs shall be deemed to have been dene
or taken under the prinecipal Act as amended by this Act.
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SOVERNMENT CENTRAL FRESS, GANDHINAGAR.



	Guj-1992-The Gujarat Motor Transport Vehicle Toll Act-7.pdf
	Guj-1994-The Gujarat Motor Transport Vehicles Toll (Amendment) Act-1.pdf



